
Central Administrative Tribunal
Principal Bench, Neu Delhi

0. A.Wo. 2016/200 2
Thursday, this the 22nd day of August, 2002

Hon'ble Mrs. Lakshmi Su/aminathan, Mice Chairman (3)
Hon'ble Shri S. A. T. Rizv/i, Member (a)

1, Radhe Shyam
s/o Late Shri Narayan Ram Weena
Qr, No, 1951/111 NH-i, Faridabad, Haryana.

2, Jagdish Prasad Pleena
s/o Shri G,S, Meena
L-II/62-B DDA Flats,
Kalkaji, New Delhi-ig

3, Prithui fej Meena
s/o Shri C,L.P'leena
F-1- Kaika Nagar
New Delhi,

4, Kamlesh Chand Meena
s/o Basanti Lai
K-35 Dakshinpuri
Madangiri, New Delhi

5, Siyaram Meena
s/o Shri 3,L,Meena
L-II 63-B PDA Flats, Kalkaji, N,Delhi.19

6, Ghasi Ram Meena
s/o Lohre l%m fleena
L-II/66-B, DDA Flats
Kalkaji, New Delhi

7, S Ram Manohar Fleena
e)/o Shri Wahesh Kumar Meena
L-II/109, B DDA Flats
Kalkaji, New Delhi.

8, Omprskash Me en a
s/o Shiu Charan Meena
I—2/69 A, DDA Flats, Kalkaji, New Dellii,

9, Babulal fleena
s/o Shri Ram Sahai Meena
R^-831 Raj Nagar, Gali No, 15
Palam Colony, New Delhi,

10, Kamal Ffem Meena,
s/o Shri Ram Ratan Meena
L-II/3 V-DDA Flats
Kalkaji, Ngw Delhi

(By Advocate: Shri (Dr.) M,P, Raju)

Versus

1, Union of India thpog^h the Secretary
Department of RBVenue,
Ministry of Finance, North Block,
New Delhi-1

2, Chief Commissioner of Customs &
• r Central Excise, Delhi Zone

Central F^venue Building, I,P,Estate,
New Delhl«-2a

.Applicants

fespondents
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Qy Hon'^ble Mrs, Lakshmi Swaminathan, \JC (D) {

After hearing the learned counsel for applicants for some time,

ujhen it was expressed that there is no order against which the applicants

are aggrieved and it is only on apprehensions and conjectures on their part
that their claims hav/e not been properly dealt with by the respondents in

their WC which is said to have been held in 3uly» 2002 in which the
subsequent orders have also not been placed in the OA, the learned counsel

seeks permission to withdraw the OA, He also seeks liberty that in case the

applicants are aggrieved by any other orders issued by the respondents,

he may challenge the same in accordance with law.

2, In view of the above submissions of the learned counsel, the OA

is dismissed as withdrawn with liberty to the applicants!-to proceed in

the matter in accordance with law. Accordingly, interim order dated 5^ 8,2002

staf^ds vacated,

' (a. A. T, Rizvi) (Mrs, Lakshmi Swaminathan)
m ( A) y C (3)
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